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CORAM:
Hon'hle My, Mastice DL, Mehta, Vice=Chairman
HMontlhles My, W10, Verma, Adoinilstratists tHen

FEF. HON'BLE MF, JUSTICE DL,L., MEHTZ, VICE-CIATRIMEN:

2. Thes apwplicant was charge-shszted vide 2nnermre
Aedy Jdated 1,06,37 for his wilinl akbzencs from 17,2.87

o 5.5.27.  2pplicent haz invitad cur attention to

}

wvaricus medical osritificatzs dincluding the certificate

2, which iz 3 relevant certificae
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in which Dr, Asho) Tunar has ceriifizd that the applicant

was suffering froi anwizty Depression and he remainad

under treatmeni: with haim £or 47 days, He was allowed
to join theresgfrer on Jduty, .At varicua intervale, the
applicant haz suffer=d the depression, Pzactive
rezsion and other disssses.

2. We would not like to chasove aayﬁhing =t this

stegs., We will direct the Appsllate mathority o re-

submitted Ly the arnplicant afresh and
according to the rles, Dsputy CME iz dirscted o dispo
2 the appeal of the spplics=nit within & periosd of thres
monkths from the date of the recsipt of the copy -f this

ordzr. The order of thz Appszllake anthority dsted

r2jected stating the ground for not relying the medicsl

T from BEime o



time zd ko consider abowvt the nature of the disesss

and cth=zy allisd tresatmsnte. Applicant can £ils the
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